. SCHEDULE 1
FORM A
PUBLIC ANNOUNCEMENT
- (Under Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF WWF INDIA FOUNDATION

Name of corporate debtor WWF INDIA FOUNDATION

2. | Date of incorporation of corporate debtor 15.12.2008

Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U80211DL2008NPL 185825
Identification No. of corporate debtor

5. | Address of the registered office ard principal | Registered Office: 204, Sasco Bhawan Azadpur
office (if any) of corporate debtor Commercial Complex
~ | Delhi-110033

6. | Liquidator commencement date in respect of | 28.09.2020
corporate debtor

7. | Name, Address, Email Address, Telephone | Name: Pramod Kumar Sharma

Number and the Registration number of the | Address: H. No-16, Dasharath Kunj-B, West
Liquidator Arjun Nagar, Agra, Uttar Pradesh-282001

Email: pksharmafcs@gmail.com

Registration No. IBBI/IPA-002/IP-N00110/2017-
18/10258

8. | Last date for submission of claims 28.10.2020

Notice is hereby given that the WWF India Foundation has commenced voluntary liquidation on
28.09.2020

The stakeholders of WWF India Foundation are hereby called upon to submit a proof of their claims, on
or before 28.10.2020, the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 29" September, 2020 Pratfol % Sharma
Place: Agra, U.P. Liquidator
IP Regd No.: IBBI/IPA-002/IP-N00110/2017-18/10258
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FINANCIAL EXPRESS

SATIA INDUSTRIES LIMITED

TN N Y EOTER | SR O
HNOTICE

It Is hereby informed that the "Trading Window” is being closed with effect from

Cketaber 1, 2020 in |.1||'|'||'||.|.|.|'|-.':' tey SERI { Prohibition of Insider |r.|d||1:_..;: W la.t|:|.|.

tions, 2015, as amended. and shall be opened on third calendar day from the date
of conclusion of Board Meeting in which the Financial Results for the quarter

ended September 30th, 2020 will be considered. _ ) . en
For Satia Industries Limited

-
{ Rajinder Kumar Bhandari)
Joint Managing [Mrector

Place : VPO Rupana
Drate : 30,059,200

e T

SCHEDULE |
FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 14 of the Insolvency and Bankruptey Board of Indla
[Veluntary Liguidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF WWF INDIA FOUNDATION

1.| Mame of corporate debtor | 'WWF INDIAFOUNDATION
2.| Date of incorporation of corporate deblor 115.12.2008

3.| Authority underwhach corporatedebior | Regisirarof Companies, Delhi
is incorporated/ registered

4.| Corporale dentity Mo. / Limited Liability
kdentification Mo. of corporate debtor

5. ﬁddmssnfmeregimeradafﬁma and |Registared Office : 204, Sasco Bhawan
principal office (ifany) of corporate deblor | Azadpur Commercial Complex Dethi-110033
f.| Liquidator commencement date in respect | 2500, 2020

of corporate deblor

.| Mame, Address, Email Address,
Telephone Mumber and the Registration

|UB0211DL200BNPL1A582S

-T'-E-ETHE'F'FHH'IEII.'J Kumar Sharma
Address | H. Mo-16, Dasharath Kunj-B, West

nurmber of the Liguidatar Arjun Nagar, Agra, Uttar Pradash-282001
Email - peshammalcsi@gmail.oom
Registration Mo.
IBBIPA-DOZAP-NOOT 107201 7-18/10258
8. Last date for submission of claims |28.10.2020 -

Mobice is hersby given that the WWF India Foundation has commenced voluntary
liquidation on 28.09. 2030,

The stakeholders of WWF India Foundation are hereby called upon to submit a proof of their
claims, onor before 28.10. 2020, the liquidator at the address mentioned againstitem 7.

The financal ereditors shall subrmil their proof of caims by elecironic means only, All ather

TTGERTOGISTICS{INDIATCIMITED
CIN-L74899DL2000PLC105817
Regd. & Corporate Office: D-174, GF, Okhla Industrial Area,
Phase-1, New Delhi-110020.
Tel.: 011-47351111 Fax.: 011-2622 9671
Website: www.tigerlogistics.in, Email.: tlogs@tigerlogistics.in
RESULT OF ELECTRONIC VOTING FOR THE 20TH ANNUAL GENERAL MEETING
“OF COMPANY HELD ON29TH SEPTEMBER, 2020°AT 1:00 P-M THROUGH VIDEO
— CONFERENCING (“VC")fOTHERAUDIO VISUAL MEANS (“OAVM").—
The resotutions for the Ordinary/Speciat businesses as setoutimitermno. 011003 in the|
Notice of the 20th Annual General Meeting, duly approved by the members with requisite
majority and ltem No-4 & 5 were not approved due to unavailability of requisite majority,
are recorded hereunder as part of the proceedings of 20th Annual General Meeting of|
the Members.
Essential Details of Voting Result of 20th AGM.

Sr.-No. 1 Particulars Details
11 Date of AGM 729:09.2020-
2— 1 Number of Shareholder as onrecord date 6039 —

3| No. of shareholders present in the meeting eitherin person 35 '
or through proxy-
Promoters & Promoter Group: 6
Public: 29

Further shareholders are requested to refer www.tigerlogistics.into get more details about]
result of 20th AGM.
By the Order of board of director
For Tiger Logistics (India) Limited
Sd/-
Vishal Saurav Guptal
Company Secretary & compliance officen

Place: New Delhi
Date: 01.10.2020

Bank of Baroda|"

India‘s international Bank

[Under Bule B{1) of Security Interest (Enforcement) Rules, 2002]
POSSESSION NOTICE
Whereas, the undersigned being the Aulhorisad Officar of the Bank of Baroda under the
Securitisabion and Reconsiructon of Financial Assets and Enforcament of Security Interes]
Act, 2002 154 of 2002) and in exsrcise of powers confermed under Section 13 12) read withrule
3 of the Security Interest -{Enforcement} Rules, 2002 issued Demand Motice dated
28.06.2018 caling upen the borrower Mis Adwin Dairy Organics through its proprietor Mr.
Ashish Dahiya Sio Bhoop Singh Dahiya (o repay the amount mentionsd in the notics being
Rs. 60,57, 774.04 (Rupees Sixty lakhs Fifty seven thousand seven hundred and seventy
four anly) within 80 days fram the date ol receipt of the said nolice.

The barrower having faded o repay the amaount, nofice is hereby given to the borrower and the
publicin general that the undersigned has iaken possession of the property described herain
below in exercise of powers conferred on him under sub section (4] of Section 13 of Act read
wilh rule & of the Security Imarest (Enforcarment) Rulas 2002 on this 25th day of September
of the year 2020.

The borrower in particular and the public in general is hereby cautionad nod to deal with the
property and any dealings with the property will b2 subject to the charge of the Bank of
Baroda for an amount of Rs. 60,57,774.00 (Rupees Sixty lakhs Fifty seven thousand
seven hundred and seventy fouwr only) and interest, cost and expenses thereon less
recovery if any.

The bomrower's atlantion is invited 1o provisions of sub-saclion (8) of Saclion 13 of the Act, in
respectofime available, lo redeem the secured &5s5ais

Hero MotoCorp Limited
Regd. Office: The Grand Plaza, Plot No.2, Nelson Mandela Road,

Vasant Hunj - Phase-ll, Mew Dalhi - 110070
ClIN: L339 11DL19B4PLCO1T a: 011-46044220
Fax: 011 -26044399 IEum‘: : |

Membears of the general public and existing sharehoklers of Hero MotoCorp Ltd

{'Company’) are hereby informed that the Original Share Cedificates, details of
which are given hereunder have besn reported lost’misplacedistoleninot
received and that pursuant 1o request recaivead from concerned sharehalders, the
Company intends to issue duplicate share cerlificate in lieu of the said original
Share Certificate (Face Value Rs 2/-}in their favour !

Folis Mo. | Shareholders | Face Distinctive Nos. Certificate | Mo, of
Mame Value Mo.s) | Shares
HMLODB4B4E| PETER Rs.2)- | 48379451 - 46320070 | 511483 | &20
SEBASTIAN geq0v.|  324B466-3248515 64079 50
XAVIER 16194333 16194402 231410 10
FERNANDES 16104403-16194404 | 231411 02
208001658-20808218 338030 50
MARIA 208092 1920809230 338940 12
MALIRIC 18
ANTDINETTE
FEEMAMDE

Description of the Inmovable Property

All the part and parcel of the khewal no. 369333 min, Khatoni 486, Rect & killa Nos
TINAZ[2-11),1T112(2-15) Village Hasangarh, Sampala, Dist-Rohtak, Haryana, Bounded a5
Marth - as per litka deed, Souwth - as parfille deed, Easi- as perlitle deed, West - as parfile dead

Date : 25-09-2020, Place : New Delhi Authorized Officer, Bank of Baroda

Amy person having objections 1o lssue of duplicate Share Certificate, as

mentioned herein above, may submit the same, in writing, with the Company

marked to the 'Secrefarial Department’ atits Registered Office or send an email at

secretarialho@heromotocorp.com  within 7 days from the date of publication

af this Motice, In the meanwhile, members of the public are hereby cautioned
against deafing in the above mentioned Share Cerificaies,

For Hero MotoCorp Ltd.

Sal=

Neerja Sharma

Company Secretary & Chief Compliance Officer

Place : Mew Delhi
Date : 011072020

iy ey W
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Bank of Baroda
| @ snia |

Ok =g Lonal Stressed Assel Recovery Branch : Meher Chamber, Ground floor, Dr. Sunderlal Behl Marg, Ballard Estate,
Mumbai-400001, Phone: 022-43683807, 43683808, Fax : 022-43683802. Email: armbom@bankofbaroda.co.in

APPENDIX IV-A [Proviso to Rule 8(6)]

Whilst care is taken prior to

AT T Y A R g o
A o=l & Tt e afm o e
e g3 &1 = e FE, e e
e e, ¥ WE, W, S,
TITAATES, & WA & e a9 W, 618
fa=miae 2402 1082 B e SEATE T B

o & e foeor 1 B srodt e Amaunt are mantionad bekw-

Sale notice for sale of Immovable properties

E-Auclion sale notice for sele of Immavable and moveable assets under the Sacuritizafion and Reconsiruction of Financial Assets and Enforcement of Secuity IntersstAct, 20002 resd with proviso
to ruks Bi6) af the sacunly Inbarést (Enfarcament) Bules, 2002,
Modice s hignaby given 1o the public in ganeral and = particulas %o the Borrowen(s) and Guarantor(s) (hal the below described Immovabla Mortigaged’ Changad property to the Secured Crediors,
possassion of which has been taken by the Authonsed Cfficer of Bank of Baroda, Secured Credions, will be sold on “As iz what is” and Whatever there 57 and “Without recourse basis” for recovery
of dues of secured craditors from the bedow menfioned account's. The delails of Borrowen's | Guarantor's! Secured Assel’s | Dues / Reserve Price/ e-Auction date and time, EMD and Bid Increass

acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such

staiuel'.lulu.jers.mag.rsul:}rnitt!r!ep!'nnfnfclaimsin.persc-n.byp:usturh;relec‘.runicrn&ans- I e s e O s e (- Br. Name & Address of Borrower's Description of the immovable Total Dues Date & |(1) Reserve Price| Statusof Property contents, nor for any loss or
Submigsion of false or misleading proofs of claim shall atiract penalties. grered 8 fETera @ gar B o aardia Ho. & Guarantors/s Mavable prope Time of {2; EMD, Passession mguﬂm .
b s i with known encumbrances, If any E-auction |{3) Bid Increase |{Constructive|date &Timeand|| || damage incurred as a result of
Pramod Kumar Sharma ge] & FrHEn Sae I’i 13'33»1' M]a {IJIT' st /Physical) | Contact Details .
Place : Agra, U.P. Liquidator IP| | #7F1aTE d2ral A, Higed] 4w lE b | b Hentiakclin- a || || transactions with companies
el - e T = o 1 | Mis Rolta Private Limited Built up Free Hold Residentizl-cum Total Dues- 17.11.2020 | 1) Rs.5341.00 |lacs |  Physical 27.10.2020 '
Date : 29” September, 2020 Regd No.: IBENIPA-002/IP-NO011072017-18M1 0258 qnuli:ql:.lf ixﬂTTI-i;.ﬂ::III:II:I:f ‘f%l "ﬂf“:__: Guarantors commercial progerty bearing r:l_:-.Mﬁ Rs. 257,17,14,084.20/-| 1300 Hrs |2|Rs.534.10 lacs | Possession | 11.00 am to associations or individuals
; L (Block-A & Plot Mo 55).With all| I o 3)Rs.1.00 Lakh 1.00 pm.
SR T TORN e T A W B8, 96 W 1 few W 1) Mis Rolta Infrastructure and Technology A _ us interest and cost to P e
FORM. E‘ﬂ' T 180,/ 184 F'=n— b .;.-,,2 ﬂ Services Private Limited "3'5'7'-'3"‘3'3'5135‘;"@-;5;”‘-?3" 'Eﬂgsgfig from 31.05.2019, Less | 1700Hrs Hr.V:gEMA advertlsmg In ItS newspapers
2 R e i MEasLnng 67 50.Yds. or B3 recovery uptn date, .
SRR T e T 2} Mi's Rolta Shares and Stock Private Limited | .~ _
PUBLIC ANNOUNCENENT S o o & 0 swsn on | || |9) Mis Aditya Investment and Finance| S, Satedl Kelsh Caary i g, |[ | o ublations. e thersre
Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016 G el | e sl sl gud R Comporation (Main Nehru Place wall Road), New 02243643807 recommend that readers
; 4 Py L g ' B E R R G R D I R 4)Mr. Kamal Krishna Singh Drelhi-110043 OBH4 772500 k inauiri
FOR THE ATTENTION OF THE STAKEHOLDERS OF WS LIFESTYLE FITNESS PRATE LINTED | (71 15, ZF i Et o 5)Mis Rolta India Limited. Stk ? make necessary Inquiries
il PARTICULARS DETAILS P/ T & o w0 - Far detaded tarms and conditions of sale, please refir 1o the Enk provided in hetps:www. bankofbarcda.inie-auction.htm and hitps:ibaplin. Alsa, prospective bidders may contact the before sending any monies or
1 Name of Corporate Debior Mis Lifestyl Fitness Private Limited () o S e S| [ authoraed offceronTedNo.022-43683601 TATUTORY 30 DAYS SALE NOTICE UNDER SARFAES|AC entering into any agreements
, THERTL £ AT eI SR A Y 30 DA M UMDER ACT, 2002 : . .
2.| Date of Incorporafion of Corporate Debtor | 28.12.2011 PR R F0 | read with Rule 8(6) of the Security Interest (Enforcement] Rules, 2002, with advertisers or otherwise
Authority uncler which Coroorate Debtor is i i i No. INC- The borrowers | quaranlors ana heraby notified that they are enlitied 10 redeem the secuiies by paying the cutslanding dues | costs | charges and expenses at any lime bafore the sale is actina on an advertisement in
3 W i P Reg|strarOfCompan|es Not O DehiAnd Haryana ; _En!m = 20 L canducted, ifling which the property will be auctioned fsohd and the balance dues, if any, will e recovered with interest and cost g
Incorporated/Registered {Pursuant to rule 30 of the Cornpanies S h
— E— Incorparation) Rues, 2014) Date : 01.10.2020 Authorized Officer any manner w atsoever.
4 {Corporate identity numberfimitediiabilty | U92419DL2011PTC229377 Before the Contral Govemment Phcs - Munbal Bk ot Bisods

identfication number of corporate debtor

.| Address of the Registered Office

S 0 the Regist 62-5 SFS Mig Dda Flats Motia Khan,Pahargan)
and Principal Office (if any) of

New Delhi-110065

Corporate Debtor
6 Date of closure of nsolvency | 21.00.2020 (447 days from (20720191, hedateof ecept o
Resolution Process ceried copy oforder dated 14.06.2019 for commencement of CIRP

7,|Liquidation commencement date of
Corporate Debtor

30.10.2020 (Date of receipt of Certified copy of
Liquidation Orderis 30.09.2020)

§|Name, Address, e-mail address,
telephone number and the
registration number of the
Liquidator.

KAMAL AGARWAL

487/27 SCHOOL ROAD, NEAR PEERAGARHI
METRO STATION, NEW DELHI- 110087
e-mail:-advocate.kamal.agg|@gmail.com, - www.kamalagarwal.in
Mob:- 9811138823
IBBI/IPA-001/1P-P00868/2017-18/11466

0| Last date for submission of claims| 30.10.2020

Notice is hereby given that the Hon'ble National Company Law Tribunal (NEW DELHI
BENCH Il) has ordered the commencement of liquidation of M/s LIFESTYLE FITNESS
PRIVATE LIMITED on 21.09.2020, Certified copy of which is received on 30.09.2020.
The Stakeholders of M/s LIFESTYLE FITNESS PRIVATE LIMITED, are hereby called
upon to submit a proof of their claims, on or before 30.10.2020, to the liquidator at the
address mentioned againstitem 8.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties

Date:- 02/10/2020 (KAMAL?O?(/E-ARWAL)
Place:- New Delhi LIQUIDATOR

IBBI/IPA-001/IP-P00868/2017-18/11466
Relevant forms for submission of claims may be downloaded from
https://ibbi.gov.in/home/downloads, www.kamalagarwal.in
Form C-Operational Creditors, Form D-Financial Creditors, Form E-Workman/
Employee, Form F- authorized representative of Workman/ Employee, Form G-
other stakeholders.

Regional Director, Northerm Region, New Delhi
in the mabier of sub-section (4) of Section 13 of
Companies Act, 2013 and ¢clause (g) of
sub-rule (5] of rule 30 of the Companies
(Incorporation) Rules, 3014

AMD
in (ke miakier of
PATHDARSHI CONSTRUCTION
PRIVATE LIMITED
(G U 00DL2008 P TC 193365
aving I8 Ragisiensd Dffica al

B-47/G- DILSHAD GARDEN DELHI-1 10095

e dhpplicant Company | Patitsoner
NOTICE = hemby gven o (he Ganamal Publc
Fuat the comparmy  proposas 1o make appication
o the Contral Governmant ynder sechion 13 of
the Compantes Act, 2013 sesking  confirmution of
plaraion of (e Mamorandum ol Assooiaton of
e Company in e of (e spocial  nesolulion

passod a e Exdm Ordinary Genaral Meeling ! .
hidd on 20 February, 2020 0 enabls Mo m

mompany 1o changs &3 Roglsiorad ofice fom
RAILTEL

“Mational Capital Terrltory of Delhl” 1o ihe
“State of Blhar"

Ay parson whosa inderesl is liely (o be aflecied
by the proposed change of (he regshensd ofice of
e company may daliver aither on the MCA-21
portal weswmcagoving by filing Imvesior
complaint form or cause o ba delivered or send
by recysionad post of his Mar obeclions supponad
by an affidavil sialing the nature of his [ her
nierest and grounds of  opposition o the
Regional Director, Norfhem Region, Minisiry of
Comorate Affars, B-2 Wing, 2nd Floor, Pandi
Deendayal Antyodava Bhawan, CG0 Complex
e Diefte- 110003 within Foursen days fom the
dafe of publication of fhis nolice with a copy o
e 2ppicant company al s Regislersd Ofce &
e adaress menbioned belos-

B-47/G-2 DILSHAD GARDEN,

DELHI- 110095
For & on bahall of Applicant
PATHOARZH] COMSTRUCTION PRIVATE LIMITED
Sl
PRASHAMNT SINGH
Date : 02102020 {Director)
Place : DELHI

DIN: 0708795

Q 5 PhoenixARC

Phoenix Arc Private Limited
REGISTERED OFFICE: 5TH FLOOR., DANI CORPORATE PARK, 158, C.5.T ROAD, ikttt
KALINA, SANTACRUZ (E], MUMBAI 400098

Whereas, Me authonzed officer of Mis, Phoenix ARC Pyt Lid (acting a2 a Trustes of Phoenix Trust FY 195 Scheme K | under e securitizallen and
reconstruction of Srancial assets and erfarcement of secirity interest ack. 2002 ard in esancise of the powers confered under sachion 13120 read with rule 3 of
e sacurify interest fenforcement) rules, 2002 ixsued demand noficas to the bomoaens, co-homowers, guarentors &5 detalled hereunder, calfng upon the
respactive bormowers, co-bormowers, guaranborns forepey the emount mentionad in the said notices within 60 days from the dale of recaipt of the same. The zaid
bormoesars, co-boerowers, guarentos having failed to rapany the amount, nolicais heraby given tothe borowess, co-bormowars, guaraniors end pubdicin genersl
that the ausherizad officer of the company has faken possassian of tha proparly descrbed haraunder in exarcess of powers confermad on bim under seciion
1314) ol he said act tw rule B of the said rules on e dales manBoned alongeith, The bomowars, co-borrgwrs, quaranions in parlicular and pulbbc in general
ang baraly cavtoned nol lodeal with the properties and any dealings with The properties will be subjec bo e change of Mis. Phosnin ARC Pyt Lid. (acting as
a Trustes of Phoenix Trust FY 125 Schema K [or Seamount specibed thersn with fuluee mileres!, costs and changes fom e nespechive dates,

Lletalts o Be borrwers, Co-Domowers, quanantons, properies mafgaged, name of the 1nust Jutstanding chies, cemsand nolices senl uncer secton 1312} and

NOTICE

This s a public announcement for information purposes only and is not a Prospectus announcement and does not constitute an invitation or offer to acquire, purchase or subscribe to securities.

Not for release, publication or distribution directly or indirectly, outside India.

PUBLIC ANNOUNCEMENT

RAILTEL CORPORATION OF INDIA LIMITED

Our Company was inconporated as “RailTel Corparalion of India Limifed™ on Seplember 26, 2000, as a public limftad company under the Companies Act, 1956, and the cerlificate of incorporation was issued by the Assistant

Registrar of Companies, N.C.T. of Delhi and Haryana. Our Company received its certificates for commencement of business from the Deputy Registrarof Companies, N.C.T. of Delhi and Haryana on October 3, 2000, For details

of changes in the registerad office of our Company, see “Hisfory and Cerain Corporale Malters” on page 142 of the drafl red herring prospectus dated Seplember 29, 2020 ("DRHP")

Registered and Corporate Office; Plale —A, & Floor, Office Block, Tower-2, East Kidwal Nagar, South Delhi, New Delhi 110023, India. Contact Person: Jasmet Singh Marwah, Company Secretary and Compliance Officer;
Telephone: +51 11 2280 0600, E-mail: cs@raillalindia.com, Website: www rallelindia com; Corporate ldentity Number: UG220ZDL2000G010T805

OUR PROMOTER: THE PRESIDENT OF INDIA, ACTING THROUGH THE MINISTRY OF RAILWAYS, GOVERNMENT OF INDIA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 210 EACH ("EQUITY SHARES") OF RAILTEL CORPORATION OF INDIA LIMITED (OUR “"COMPANY" OR THE
“ISSUER") THROUGH AN OFFER FOR SALE BY THE PRESIDENT OF INDIA, ACTING THROUGH THE MINISTRY OF RAILWAYS, GOVERNMENT OF INDIA (THE "SELLING SHAREHOLDER"), FOR
CASHATAPRICEQOF ¥ [«] PEREQUITY SHARE (INCLUDING ASHARE PREMIUM OF % [«] PER EQUITY SHARE) (THE “OFFER PRICE"), AGGREGATING TO ¥ [« ] MILLION (THE “OFFER").

SUBJECT TO RECEIPT OF NECESSARY APPROVALS FROM THE GOVERNMENT OF INDIA (“GOI™), UP TO [«] EQUITY SHARES MAY BE RESERVED FOR ELIGIBLE EMPLOYEES (THE
“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS EMPLOYEE RESERVATION PORTION (IF ANY) IS REFERRED TO AS THE NET OFFER. THE OFFER WILL COMPRISE A NET OFFER OF
UP TO 86,653,369 EQUITY SHARES AND THE EMPLOYEE RESERVATION PORTION OF UP TO [«] EQUITY SHARES. THE OFFER AND THE NET OFFER SHALL CONSTITUTE [=]% AND [=]%
RESPECTIVELY OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE PRICE BAND, THE RETAIL DISCOUNT, EMPLOYEE DISCOUNT, AS APPLICABLE AND THE MINIMUM BID LOT SIZEWILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDER
IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS (“BRLMS"), AND WILL BE ADVERTISED IN ALL EDITIONS OF THE ENGLISH NATIONAL DAILY NEWSPAPER [«] AND ALL
EDITIONS OF THE HINDI NATIONAL DAILY NEWSPAPER [«] (HINDI BEING THE REGIONAL LANGUAGE OF NEW DELHI WHEREIN THE REGISTERED OFFICE OF OUR COMPANY IS LOCATED),
EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE™) AND NATIONAL
STOCK EXCHANGE OF INDIALIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES.

*Retail Discount of up to T [e] per Equity Share to the Offer Price may be offered to the Retall Individual Bidders and Employee Discount of up to T [«] per Equity Share to the Offer Price may be
offered to the Eligible Employees Bidding in the Employee Reservation Portion.
In case of amy revision in the Price Band or in the case of force majeure, banking &trike or similar circumstancas, our Company may, for reasons to be reconded in writing, extend the Bid / Offer Period for at least three additional
Working Days folowing such evant, subject to the total Bid | Offer Pariod not exceading tan Working Days. Any revision in the Price Band, and the revised Bid ¢ Offer Pariod, if applicable, shall b widely dissaminated by
nadification to the Stock Exchanges by issuing a press ralease and also by indicating the change on the websites of the BRLMz and af the terminals of the Syndicate Members, and by intimation to Self-Certified Syndicate Banks
("SC5Bs"), the Sponsor Bank, and other Designated Intermediarnies, as applicable.
The Offer is being made in terms of Rule 19(2)(b) of the Securties Contracts (Regulation) Rules, 1957, as amended (*SCRR"), read with Regulation 31 of the Securities and Exchange Board of India (lssue of Capital and
Disclosure Requirerents) Regulations, 2018, as amendad (*SEBIIGDR Requlations”). The Offer is being macde through the Book Building Process in tesms of Regulation 6(1) of the SEBI ICDR Regulations, whearein not more
than 50% of the Net Offer shall be available for allocation on a proportionate basis to Qualified Institulional Buyers ("QIBs") (*QIB Portion”), provided that our Company and the Seiling Sharehalder in consultation with the
BRLMs, may allocate up to 60% of te QIB Portion o Anchor Investors, on a discretionary basis {the “Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids baing
racaived from domestic Mutual Funds at or above the price at which Equity Shares are alocated to Anchor Investors. Further, 5% of the QIB Portion {excluding the Anchor Investor Portion) shall be available for allocation on a

AMOouns ciaimesd nere Uncer are gienas uner

proporicnate basis to Mutual Funds cnly and the remainder of the QB Portion shall be available for allocation on a proportionate basis to all QiB= (other than Anchor investors), including Mutual Funds, subject to valid Bids being

DETAILS OF THE SECURITIES
received at or above the Cffer Price. Further, nod less than 15% of the Met Cffer shall be available for allocation on a proportionate basis to Mon-Institutional Bidders and not less than 35% of the Met Dffer shall be available for

1. DATE OF POSSESSION

NAME AND ADDRESS OF THE BORROAWER,

s T ¥ 1 & g J.
CO-BORROWER, LOAN ACCOUNT NO., LOAN AMOUNT ﬂLﬂ,T,lr:.L; ?H!I-:;'E*'Exﬁm;.w% Eﬁ;,ﬂ';"mm i:ﬁ:ﬁ:? :3:51 Jrr:qEn.;rE allocation ko Retall Individual Bidders in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them af or above the Offer Price (net of Retail Discount, if any). Subject to receipt of necessary
W5 TNE Investments Pvt. Ltd. Through Its Director- Mr. | ground flae, Block Mo, In the bislding compler 71 20,09, 2020 approvals from Gol, up to [] Equity Shares may be offered for allocation and Allotment on a proportionste basis fo the Elgible Employees Bidding in the Employes Reservation Portion, subject o valid Bids being received from
Abhinav Bhaskar, Mr. Bharat Bhaskar, Mr, Ashish ramed and known as “Trishuan Complex” srecled | 21 29.07.2019 them at or above the Offer Price(net of Employes Discount, if any), All Bidders (other than Anchor Investors) shall only participate in the Offer through the Application Supparted by Blocked Amount ("ASBA”} process by providing
Bhaskar, Mr, Abhinay Bhaskar & WS. Kads Fashion Pvt, |at the said plots of iand containing by measurement | 3) Rs. 40.71,808 43 (Rupees details of their respective bank account (including UPI 1D for RIBs using UPI Mechanism| wherein the Bid Amounts will be blacked by the SC5Bs or under the UP1 Mechanism, as the case may be, to the extent of respective Bid
Ltd, Threugh Ms Director Mr. Abhinay Bhashar All At: a area of 7 bighas and 14 biswis [Equnvalent To Fary Lakh Sewenty One Amounts. Anchor Investors are not parmitted to parficipate in the Anchor Investor Portion through the ASBA process. For delails, see “Offer Procedure” on page 336 of the DRHP.

Firsl Fioar, Block-8, Trbhuwan Complas, [shwar Nagar,
Ciaki- 110065, MG Tnb Investmants Pvt. Lid. Through lts

T050 S50, s, ) b b e s Bl mone of less
situistad lyng al and compriged in Khasma Mo, 262

Thonzsand Eighl Hurdred Eigh

A Forty Three Paisa Only) This public announcement is baing made in compliance with the provisions of Regulabion 26(2) of the SEBI ICOR Regulations to inform the public that our Company is propesing, subject 1o applicable statutory and

Director- Mr, Abhinav Bhaskar At: 47-A, Tabhian M., 264 Min 172311705, And 1728(1707 In Vilage due ard payabe as of requiatory requirerments, receipt of requisile approvals, marke! condilions and other conssderations, an indlial public offer of Equity Shares and has filed the DRHP with Securities and Exchange Board of India ("SEBI") on
Comphex, lstwar Nagar, Mew Dahi- 110085 Bahapur, Tenth Miles Stones, Mathura Road, Ishwar | 28.07.2019 wilh further inlensst seplambar 30, 2020
Loan account member; XMORPNGIOO002643 Magar, Nerae Dahi-5 appicabla from 30072019

Pursuant fo Requiation 2601} of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made avadable o the public for comments, if any, Tor period of atleast 21 days, from the date of filing of the DRHP, by hosting tan the
website of SEBI al www sebi gov.in, websies of the Slock Exchanges e, BSE al www bseindia.com, NSE al www nseindia.com and the websites of the BRLM: |.e., ICICI Securiies Limited at www.iocisecunlies,com, IDEI
Capital Markets & Securibes Limited al www.idbicapital.com and SBI Capital Markats Limited at www.shicaps.com, Our Company heraby invites the public 1o give comments on the DRHP filed with SEBI with respect 1o
disclosures made therein. The public is requestad to send a copy of the comments sent bo SEB, to the Company Secretary and Compliance Officer of our Comgany and the BRELMs at their respeciive addresses mentionad
below. Al comments must be received by our Company or the BRLMs and/or the Company Secretary and Compliance Officeron or before 5:00 p.m. on the 21° day from the aforesaid date of filing the DRHP with SEBI.
Investmeant in aquity and equity-ralated securities involva a degree of risk and investors should not invest any funds in this Offer unless they can afford to take the rigk of kesing their investment. Investors are advised to read tha
risk factors carefully before taking an invesiment decision in this Offer. For taking an investmant decision, invesiors must rely on their own examination of our Company and the Offer, including the risks imvolved. The Equity
Shares in thig Offer have not been recommended or approved by the Securities and Exchange Board of India ("S8EBI), nor dogs SEBI quarantee the accuracy or adequacy of the contanis of the DREHP. Specific attention of the
inwestors is invited to " Risk Facfors™ on page 25 of the DRHP.

Any decizion whether 1o investin the Equity Shares described in the DRHP may only be made after a red heming prospectus for the same has been filed with the RoC and must be made solaly on the bagis of such red harring
prospectus. The Equity Shares, when offered, through the red herring prospectus, are proposed to belizied on BSE and MSE.

For dedails of the share capital and capital structure of the Company, see "Capital Sfructure” beginning on page 76 of the DRHP. The liability of the members of our Company is limited. For details of the main objects of the
Company as containgd in the Memorandum of Association, see the chapter tiled "History and Certain Corporafie Maiters” beginning on page 142 of the DRHP:

BOOK RUNNING LEAD MANAGERS |
# - z o
' ICICI Securities [@ IDBI capital :Eq
ICIC] Securities Limited

g bt
a1
IDBI Capital Markets & Securities Limited
ICIC1 Centra, H.T. Parakh Marg 6" Floor, IDBI Tower, WTC Complex,
Churchgate, Mumbai 400 020

Loan ameunt sanctioned: RS, 45,00,0001 (Rupees Forly
Six. Lakh Orly).

Name Of The Morigagor: M/ THE Irvestments Pl | alangwith costs ard charges
L. Through 1t Direclor- Mr Abhinay Bhaskar urthil gyl =l

PLACE: Delhi AUTHORISED OFFICER, FOR PHOEMIX ARC PRIVATE LIMITED
DATE: 29.09,2020 [ACTIMNG A5 A Trustes of Phoenix Trust FY 19-5 Scheme K)

For Any Quary Please Contact Mr. Somash Sundriyal (+31 9210562402} & Mr. Prashant Gautam (+91 964361 5436)

BT A /\ Canara Bank

(P TR W ) | Gowt. of Indis Undertaking]

l'.m-l Whereas, The undersigned being the Authorzed Officer of the Canara Bank, BO:
Manesar-ll, Kasan Road, Distt Gurgaon (BIC 18237) under the Sacuritisation and Reconsiruchion of Financial Assefs and Enforcement of Secunty
intarest Act, 2002 (Act 54 of 2002) and n exarciza of the powers confermed under section 13 (12) read with Rule 3 of the Sacunity Infarest
{Enforcemsent) rules 2002, issued a demand notice calling upon the borrowers on balow mentioned date, io repay the amount mentioned
in the notice , within 60 days rom the date of receipt of the said notice

The Bomrowar(s) having failed 1 repay the amounl, nofice | hersby given o the Bormower! Guaranior and the pubic in general, That tha
undarsignad has taken possassion of the property dascribed harein below in exercise of powers conferred on himfher under Seciion 13
(4) of the said Act read with Rulie 8 & 9 of the said rule on this day of 287 September of the year 2020

The BorrowersVGuaranton|s) in parficular and tha public in general i heraby caulionad not ko deal with the property and any dealings with the
proparty will be subjact to the charge of the Canara Bank, BO: Manasar-ll, Kasan Road, Disit. Gurgaon (BIC 18237) for an amount
mentoned herain below beside with fubwre interest and other axpenses, cost, charges elc agans! ihe under mentioned accoun

The Borrowe (s Vauranton s) afention s mwed 1o provsionof section 1. 3(8) of the Act, innespect of ime availabie, (o redeem the secued asseis

Name & Add. of Borrowers | Guarantors Description of iImmovable Property QOutstanding Amount

BO: Manesar-ll, Kasan Road, Distt. Gurgaon (BIC 1823T)
POSSESSION NOTICE (U/s 13(4) for Inmovable Property)

REGISTRAR TO THE OFFER i

K-INTECH

KFin Technologies Private Limited
{farmarly known as Kany Fintech Private Limited)
Setenium Tower-B, Plot No. 31 & 32, Financial

202 Makear Tower “E", Cufiie

SBI Capital Markets Limited
Cufie Parade, Mumbai 400 005 Parade, Mumbai 400 005

Diate of Maharashira, India Maharashtra, India Maharashira, India District, Nanakramguda, Seriingampally, Hyderabad,
Borrower's: All that part and parcel of the property consisting | Rs. 40,02,431.64)- |Demand Notice Telephone; +91 22 22688 2460 Telephone: +81 22 2217 1700 Telephone: +91 22 2217 8300 Rangaredc 500 032, Telangana, India
(1.) Smi. Manoj Devi Wio Pawan Kumar, | residantial inple sloned property situated near Bhim ((Rupses Forty Lacs| 0£.08.2019 E-mail: railtal ipoi@icicisecuribes.com Email: ragtel ipoi@idhicapital com E-mail: railtel ipo@sbicaps. com Telephona: +31 40 6716 2222
VPO Manesar Gurgaon- 122050 Vatika, village manesar owned by Pawan Kumar the | Two Thousand Four Website: www icicisecurities.com Website: www.idbicapital.com Website: www.shicaps.com E-mail: einward ris@kfintech.com
(2.) Mis Jyoti Bullding Materlal Supplier| regisiraion sub-district Manesar and district [Hundred Thirty One Contact person: Shekher Asnani/ Contact Person: Indrajit Bhagat! Contact Person: Sambit Rath | Wobisiti: waw kirtack.cam
Village Chapea Pahan Bharlpur-321204, | Gurgaon. Property Bounded as undar :- By North: |and paisa Sady Fouf|  Date of Rupesh Khan Sumit Singh Karan Savardekar Contact Person: M Murali Kiishna
E.IHH?III':{.‘I, ﬁmn?;mﬁ'fmml Singh, FE*:E;::'IH?:LEE}I:&':H; :'f_' I:J ﬁhﬂ-ﬂ'l&&wh By ::fﬁmﬂlus itk E‘E‘M‘;ﬁ All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them inthe DRHP.
£IF, Wi " . H L Al regn, 1 ]
For RAILTEL CORPORATION OF INDIA LIMITED
Baorrower's: (1) ANl thal parl and parcal of the property SRM 3| Rs, 241,13, 371,45 Diate of O behalf of the Board of Directors

(1.) Sh. Ishwar Singh Sic Sh. Bhoop|and hall storey residential building at revenue Place : New Delhi Sdi-

(Rupses Two Crom
gsiate of vilage Manosar, Tehsil manesar Distl Demand Natice

Singh SRt sokbriaing of (Y ouct o et coiniotd ;cr!'r ﬂ'r;n L nu;-s: 02 1120118 Date : October 1, 2020 Company Secrefary and Compliance Officer
(2.} Sh. Pawan Kumar S/o Sh. Bhoop|in Khewat no. 680, Khata No. T35, Rect No. 42, Trl'_l"rlzzﬂ H:{:::-TL RAILTEL CORPORATION OF INDIA LIMITED i= proposing, subject fo receipt of reguiziie approvals, market condifions and other conssderations to make an indtial public offering of its Equity Shares and has filed the DEHP with
singh, Near Bhim Vatlka, IMT Manesar, Killa No. 1172(1-18) and 20/2/1(3-0) and 1/30 pan Beventv Ona and SEB| on September 30, 2020, The DRHP will be available on the websites of SEBI al www.sebi.gov.in, websites of the Stock Exchangss i.e., BSE atwww bseindia.com, NSE at www.nseindia.com and websites of the BRLMs at
Gurgaon, HR-122052 of land comprised in Khewst . 821, Khats No. i~ :a Hr Fm o www.icicisacurities com; www.idbicapital.com and www sbicaps.corn. Potential investors should not rely on tha DRHP filed with SEBI for making any investment decision. The Equity Shares in the Offer have not been
W/s Bhoop Grit Udyog ?5;25}?; |1..-:':|-1J J.]h fjl.'l.d:r.ﬂ? Mﬁjiu_'.?.v rj;EnI:hhﬂ:;llrm E::amm:r:;l .nfrﬁ " Date of recomnmended or approved by SEBI, nor does SEB| guarantee the accuracy or adequacy of the contents of the DRHP. Specific attention of the investors is nvited io " Risk Factors” beginning on page 25 of the DRHP.

Mear Bhim Vatika, IMT Manesar, Gf.!rgﬂnn S ' ' Possession The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the "U.S. Securities Act™) or any other applicable law of the United States and, uniess so registered,
Gurgaon, HR-122052 (2.) All that paet and parcal of tha propenty of Double 28.09.2020 may not be offered or sold within the United States, except pursuant to an exemplion from, or in a transaction not subject to, the registration requirements of the 1.5, Securifies Act and applicable state securities laws.

Accordingly, the Equily Shares are only being offerad and sold outside the United States in offshore transactions in compliance with Regulation 3 under the U.5, Securities Act and the applicable laws of the jurisdiction where
thosae offers and sales ocour. CONCERT

Gurantors: Storey residential building situated al revenua stage of
1.) Bhoop Singh Sio Sh. Khusi Ram |vilage Manesar, Distl Gurgaon, comprsing of
E-JnL:Eh-fnﬁfamanIMT Manesar H.’-"r:ﬂ?ﬂﬂ&-r?m Lg'ﬂl'ﬂi comprised in Khewal No. 2,
i Khala Np. 313, Recl No Killa 102M101-14),
(2.) Sh. Satpal Yadav Sio Sh. OM|48567 Part of Land comprised in Khewat No. 299,
Parkesh Yaday, Mear Velannary Hospilal, | khata Mo, 314, Rect No. 58, Killa No. 1/4(1-14), Rect
NSG Camp, Manesar Mo, 59, kilta No. 6/154(1-1), 142104, 15°211(0-18)
and 17/14{0-15) with in the regisirabion sub-gistrict
Manesar and disinict Gurgaon

Authorised Officer: Canara Bank

Date: 02072020 Place: Manesar

f:i-nanci“.ep' .in
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INTEGRATED CAPITAL SERVICES LTD

Registerad Office: GOE New Delvi House, &7
Harakhambia Road, Mew Delln 110 004
TF + 89 11 4354 2764,
Paabie Mo + 97 OE11903459
Corporsbz Identificatian Mumber
Ly £ESI0L1293PLGIG 1061
| Email contactifirass.co.in; Websita weaw.raas.co.in

(Motice is heraby given that a Meating of Board of
[ Directors of the Gompary will be held at 4.00 PM
{on Friday, October 09, 2020 at the registered
{office of the Company to consider and take on
recard the un-sudited financial results of the
|Campany for the guarter and half vear ended
|Saptamber 30, 2020
|Further, pursuant to Begulation 47020 of SEB
{(Listng Obligation Dsclosure Reguirements]
| Regulations, 2015, further details e availableon
|the Compamy's website sE wew.raas, ca.in
Far Imtegrated Capital Services Ltd
| Prace: New Dethi si-
| Date: 01 10,2020 Lakshay Prakash
{Company Secretary SComplance Officer)
Bank of Barods
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"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
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any manner whatsoever.
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DALMIA BHARAT LIMITED

[Formerly known as Odisha Cement Lur‘mt&dl
Eﬂrpurntr IdF-ntlr,l Nurnl:wrlCINl L14200
Registered Uﬁil:e Dalmiap o Tirug
Corporate Office: 117 and 12
Tel. No.: +31 11 2346 5100 | Fax Ne.
Contact Person: Dr. 5

POST-EUYBACK PUBLIC AN HUUNEEHEHT FOR THE MTENTIDN OF EQUITY EH.FLREHULDERSI
BENEFICIAL OWNERS OF EQUITY SHARES OF DALMIA EHARAT LIMITED

This post-Buyback public announcement (“Post-Buyback Public Announcement™) is being made in accordance with Regulation
24(vi) and other applicable provisions of the Securities and Exchange Board of India (Buy-Back of Secunties) Regulations, 2018, for the
tire being in force including any statutory modifications and amendmeants from time to tme (“SEBI Buyback Regulations™) regarding
completion of the Buyback.

This Post-Buyback Public Announcement should be read in conpunclion with the public announcement dated March 23, 2020 (“Public

Announcement™) and & corrigendum dated April 1, 2020 to the Public Announcement issued in cannection with the Buyback. Unless

spacifically definad harain, capitalised tarms and abbreviations usad herain shall hava the same meaning as ascribed 1o tham in the

Public Announcement

1. THEBUYBACK

1.1. Dalmia Bharat Limited (the "Company™) announced the buyback of fully paid-up equity shares of the face vakee of INR 2 (Indian
Rupeas Two Only) each of the Company (“Equity Shares"), from ils shareholders | beneficial owners (ather than those who are
promaoters, mambers of the promaoter group or persong in control), for an aggregata amount not exceeding INR 300,00,00.000
(Indian Rupees Five Hundred Crores Only) ["Maximum Buyback Size”), and at a price nof exce=ding INR 700 (Indian Rupess
Seven Hundred Only) per Equity Share (“Maximum Buyback Price™), payable in cash, from the open market through stock
gxchange mechanism i.e., using the electronic rading facilities of the stock exchanges where the Equity Shares of the Company
are listed i.e., Mational Stock Exchange of India Limited (“NSE") and BSE Limited ["BSE™) {collactively, “Stock Exchanges').
The Maximum Buyback Size and Maximum Buyback Price do not include buybeck tax, brokerage, cosis, fees, fumover charges,
laxes such as securilies ransacton tax, goods and services tax (If any), income tax or any ofher applicable taxes, stamp duty,
advigors fees, filing fees and other incidental and related expensas (collectively refarred to as “Transaction Costs™).

1.2. TheMaximum Buyback Size represents around 6.7% and 5.0% of the aggregate of the total paid-up capital and free reserves ofthe
Company, based on the audited standalone and consolidated financial statements of the Company as at March 31, 2019,
raspectivaly (baing the |atest audited standalone and consoldated financial statemants of the Company,available as on the date of
the Board Meeting recommending the proposal of the Buyback). The Buyback commenced on April 3, 2020 and closed with effect
from closing of trading hours of October 1, 2020, Intmation for closure of the Buyback was issued to the Stock Exchanges on
Qelober 1, 2020,

1.3. Till the date of dosure of te Buyback, the Company had utilised 65.61% of the Maxdmum Buyback Size {excluding Transacdion

Costs) authorised for the Buyback. The total number of Equity Shares bought back under the Buyback is 61,66, 540 Equity Shares,

The Company has extinguished all Equity Shares bought back.

DETAILS OF THE BUYBACK

1 The Company bought back a total of 61,66,540 Equity Shares, wlilising a total of INR, 328,03,65,7689.14 (Indian Fupees Three
Hundred Twenty Eighl Crore Three Lakhs Sixdy Frve Thousand Seven Hundred Esghty Nine and Fourteen Paise Only) (excluding
Transaction Costs), which represants 65.61% of the Maximum Buyback Size. The prica at which the Equity Sharas were bought
back was dependent on the price guoted on the Stock Exchanges during the Buyback. The highest price atwhich the Equity Shares
were bought back was INR 637 87 (Indian Rupess Six Hundred Ninety Seven and Ninely Seven Paise Only) per Equity Share
while the lowest price was INR 423.00 (Indian Rupees Four Hundred and Twanty Threa Only) per Eguity Shara. The Equity Shares
were bought back af a wolurme weighted average price of INR 53126 (Indian Fupees Five Hundred Thirty One and Minety Six Paise
Only) per Equity Share. These prices are based on contract notes issued by HOFC Securities Limited (“*Company's Broker™) and
excluds Transaction Costs, and have been rounded ofl o bwo dacemal points

2.2 The pay-out formalitias have been compleled as per setement machanism with the Siock Exchanges. The Company has

extinguished 61,66,540 Equity Shares bought back pursuant to the Buyback.

2.3 Al Equity Shares bought back were in the demal segment fram the platform of the Stock Exchanges. As the Buyback was dane

from thi open markat through the Stock Exchanges, the identity of shareholdars from whom Equity Shares axceeding one par cant

of the total Equity Shares was boughi in the Buyback is not known

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

311 The capital structure of the Company as an the date of the Public Announcement (*Pre-Buyback”) and afler completion of the
Buyback ("Post-Buyback™) is set forth balow:

alrniablarat.com

R pa

Particulars Pre-Buyback Post-Buyback
(Az on the date of the (Post completion of the
_ | Public Anneuncement] {In INR) Buyback] [In INR)
Authorised share capital:

1,5%,55,00,000 Equity Shares of INR 2 gach

1,00,000 preference shares of INR 100 each 3,70,10,00,000 3,70,10,00.000
| 5,00,00,000 preference shares of INR 10

Issued, subscribed, and paid up share capital:

Pra-Buyback: 19,29 58,553 Equity Shares of INR 2 each 38.508,17 106 37,3584 026

Post-Buyback: 18 67,92 013 Equity Shares _
3.2 The shareholding pattern of the Company as on March 19, 2020, a5 disclosed in the Public Announcement (“Pre-Buyback™) and
as on October 1, 2020 ("Post-Buyback™) is set forth below:
Shareholder Pre-Buyback
No. of Equity | % of Equity
Shares | Shares _
10,47.31.546 | .4 |
8,82 27,005

Post-Buyback
No.of Equity | % of Equity
_ Shares Shares _
| (A} Promater & Promoter Group 10,47, i‘I.H-ﬁ K1
|,E| Public
| (C1) Shares undestying DRs
: (C:2) Shares held by Ernplu;-.'ee Trusi
|'I3:|"'-.I|:|n Promoter -Non-Public
| (E=C1+C3)
Grand Total {A+B+C)
4, MERCHANT BANKER FOR THE BUYBACK
3} HoFC BANK |
Wa undersiand your world
HOFC Bank Limited
Immastment Banking Growp,
Linit Mo, 401 & 42, 4ih Floor Tower B, Peninsula Business Park, Lower Parel, Mumbai - 400013
Tel No.: +81 22 3305 8233, Fax No.: +91 22 3078 8584; Email: dbl.buybacki@hdfchank.com; Website; www.hdichank.com
Investor Grievance E-mail: inveslor redressal@hdlcbank.corm
SEB| Registration No.: INMOO0011 252
Validity Period: Permanent {unkess suspended or cancelled by SEBI)
Contact Person: Rawi Sharma' Harsh Thakkar
CIN: LESS20MH1 S PLCDEDETS
5 DIRECTORS'RESPONSIBILITY
A per Begulation 28(iia) of the SEBI| Buyback Regulations, the Board accepis responsibility for the information contained in this
Post-Buyback Public Announcement and confirms that the information included herein contains true, faclual and matenal
information and does nol contain any mésleading information, This Post-Buyback Public Announcement is issued under the
authority of the Boasd in terms of the circular resolution dated October 1, 2020,

45.7 ] 1
- | J 8,20,60,465 J 439

19,29,58 553 | 100.00 | 18,67,92,013 | 100.00 |

For and on behalf of the Board of
DALMIA BHARAT LIMITED
Sdi- Sdi- Sdi-
Gautarm Dalmia Middodi Subrao Rajan Dr. Sanjeey Gemawat
Managing Director Director Executive Director - Legal & Group Company Secretary

DIN: DR00ATSE

Date: October 1, 2020
Place: Mew Dathi

DIN: 07339365 Membership No.: FC53660
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CIN-L74899DL2000PLC105817
Regd. & Corporate Office: D-174, GF, Okhla Industrial Area,
Phase-1, New Delhi-110020.
Tel.: 011-47351111 Fax.: 011-2622 9671

Website: www.tigerlogistics.in, Email.: tlogs@tigerlogistics.in
RESULT OF ELECTRONIC VOTING FOR THE 20TH ANNUAL GENERAL MEETING]|
~ CONFERENCING (“VC”)JOTHERAUDIO VISUAL MEANS (“OAVM”).
The resoiutions for the Ordinary/Special DUSINESSES as set out initem no. U110 03 in the
Notice of the 20th Annual General Meeting, duly approved by the members with requisite
majority and Item No-4 & 5 were not approved due to unavailability of requisite majority
are recorded hereunder as part of the proceedings of 20th Annual General Meeting of
the Members.
Essential Details of Voting Result of 20th AGM.

Sr.No. 7 Particulars [ Details
— 11 Date of AGM [729.09.2020~
2 | Number of Shareholder as on record date | 6039

3| No. of shareholders present in the meeting eitherin person 35
or through proxy-
Promoters & Promoter Group: 6
Public: 29

‘Further shareholders are requested to refer www.tigerlogistics.in to get more details abouf
result of 20th AGM.
By the Order of board of directorg

For Tiger Logistics (India) Limitec

Sd/

Vishal Saurav Guptq

Company Secretary & compliance office
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